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Mr B.K. Sharma for the applicants. 

Mr S. Au, Sr. * C.G.S.C., for the 

respondents on notice. 

O.A. 	admitted. 	Issue 	notice 	to 

the respondents. 8 weeks for written statement. 

Adjourned to 20.2.1996 for orders. 

Mr B.K. Sharma prays for interim 

relief. While making it clear that the respondents 

might re-engage the applicants till the Scheme 

is prepared without prejudice to the ri-hts 

nd contentions in this application and expecting 

positive, 	response 	from 	them 	no other 	order 

at this stage. We have no doubt that the authorities 

concerned 	will 	be 	thindful 	of 	the requirement 

of 	justice 	that 	til 	these 	persons 	are 	considered 

for 	absorption 	under 	the 	Scheme 	and as 	they 

have 	worked 	for 	requisite 	days 	it would 	be 

harsh 	upon 	them 	to 	be 	rendered unemployed 

and, 	therf ore, 	these cases require a sympathetic 

consideration. 
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12.4.96 r.B.Mehta'for 	the applicant. 

F .Written statement has been submitted 

I ..... by 	responden1,.. 	Case 	is ready 	for 

: ; .hearig. 

Lisf for hearing on 3.6.96. 

Member 

. rn9 

r) 

3-6-96 Learned counsel Hr.B.r for 
• the applicant, Mr.S.Alj, 'r.C.G.sifcr 

the respondents. At the request of Mr.S.Alj 

case is adjourned to 12-6-96. 

List on 12-6-96. 

12.6.96 Leave note of Mr. B.!LSharua for the applicants 

-. ---h . 
and Mr. S.Ali, Sr. C.G.SI.C. for the reaponde*a. 

Hearing adiourne to 21.6.96. TD be heard alongvith 

analogous casea. 

eer (") \ 
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21-696 	 None is present. 	 h2ariA 

 

nber 

22796 
Learned srecoGosxe 14r0S0AII for 

the respondents0 List for hearing on 
2O8-'96 

Member 
lm 

b 

	

2O8.96 	List for hearing on 13.996 

l2smb2r 

Or 

18.9.96 	 Mr. S.A1i, Sr. C.G.S.C. for the 

respondents. 	 - 

List for hearing on 17.10.1996. 

Member 

trd 

	

17.10.96 	Mr S.A1i,Sr.c.G.5.c. for the respon- 
dents. 

List for hearing on 5.12.96. 

Member 



the interim order dated 15 .10.96 in 
N .P .160/96 has been rnodifid. 
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21 4,97 	Let the case be listed for hearing 
on 2.6 97 	 : 
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The respondents have filed an 

affidavit in Misc. Petition No. 94/97 stating 

inter alia that the scheme has since been 

approved and it is likely to be notified. In 

• view of the above Mr. B.K.Sharma, learned 

counsel appearing on behalf of the applicant 

• submits unless the scheme is notified and /t 

corneto know about the scheme it will be 

difficult forps and for that purpose Mr. 

Sharma prays for time till the scheme is 

notified. Mr. M.K.Gupta, learned Addi. 

C.G.S.C. submits that the scheme will be 

notified very soon, may be within three weeks. 

Mr. S.Ali, learned Sr. C.G.S.C. and Mr. 

M.K.Gupta, learned Addl. C.G.S.C. also agreed 

that the matter should be heard after the 

publication of the scheme. 

Considering the submissions of the 

learned counsel for the parties we adjourn the 

case till 7.7.1997. 

2.6.97 

Me er 	 Vice-Chairman 

7 ..7 . 97.•; 

y 
t1 	2 	L 	 trd 

1• 	
je/UL ,. 

, .3jgJ h 
fflL9 	di) 

or9 

•leLr, 

r 

Heard. both. counsel of the parties. 

Hearing concluded. The application is disposed 

of on withdraial. with liberty to file fresh 

application if so advised. No order as to costs. 

Order is kept in separate sheets. 

Member 	 ' 	 • 	Vice-Chairman 

I .  

N 
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CENTRAL ADMINIST..TiVE TPJBUNAL 

GUAHAT I BENCH  

O.A. Nos.277(95, 276/95, 214/95, 215/95,278/95, 22/96, 23/96, 

222/96, 223/96, 224/96, 240/96, 241/96, 247/96, 252/96, 253/96, 263/96, 

258/96,237/96, 58/97 and, 51/96. 
L 	•eos:)jn 	7.7.1997 

Sri S.Narzary & Ors.(Series) 	 - 	
PETITIONER(S) 

Mr B.K:.Sharrna & Mr.1.B.Mehta,rvlr. S.Sarma, 	 ADV(ATE FOR THE 
Mr. S.Ahmed. 	 PETITIONER(S) 

VERSUS 

Uflionoflfldja&Ors:' 	 RESPONDENT(S) 

Mr. S.Ali, Sr.C.G.S.C. & Mr. M.K.Gupta,Addl.C.G.S.C. 
ADVOC/-TE FOR THE 

RESPOI\EENT(S) 

THE HON'BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN. 

THE HONT BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed 
to see the Judgement? 

To be referred to the Reporter or riot? 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgement is tobe circulated to 
the other Benches? 

Judgement delivered by Hon'ble Vice-Chairnn.. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 277 of 1995(Series). 

Date of decision 	This the 7th day of July, 1997. 

I-lon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, 14dm inistrative Member. 

O.A. No. 277 of 1995. 

Shri Subhash Narzarj & 13 Ors. 	 Applicants 

By AdvoeatMr; B.K.Sharma. 

::-versus 

Union of India & Ors. 	 Respondents 

By Advocate Mr. S.Ali, learned Sr. C.G.S.C. With Mr 

M.K. Gupta, learned Addl. C.G.S.C. 

O.A. No. 276 of 1995. 

Shri Dhanj Ram Nath & 14 Ors. 	 Applicants 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents 

By Advocate Mr. S.Ali, learned Sr. C.G.S.C. with Mr. 

M.K.Gupta, learned Addl.C.G.5.C. 

O.A. No. 214 of 1995. 

Shri Hem Ram Nath & 7 Ors. 	 Applicants 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr. C.G.S.C. with Mr. 
N.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 215 of 1995. 

Shri Dilip Chandra Khataniar & 7 Ors. 	 Applicants 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. M.K. 

Gupta, learned Addl.C.G.S.C. 
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0.A. 	No.278 of 	1995. 

Nd. Nur Hussain & 7 Ors. Applicants. 

By Advocate Mr. 	B.K.Sharma. 

-versus- 

Union of 	India & Ors. 	 . . 	 Respondents 

By 	Advocate 	Mr. 	S.Aii, 	learned 	Sr. 	C.G.S.C. 	with 	Mr. 
M.K.Gupta, 	learned Addl.C.G.S.C., 

O.A. 	No. .22 of 	1996. 

Shri Mani Ram Basumatary & Ors. Applicants 

By Advocate Mr. 	B.K.Sharma. 

-versus- 

Union of India &Ors. 

By 	Advocate 	Mr. 	S.Ali, 	learned Sr.c.G.S.C. 	with 	Mr. 
M.K.Gupta, 	learned Addl.C.G.S.C. 

O.A. 	No.23 of 	1996. 

Nd. Rahmat Ali Applicant 

By Advocte Mr. 	B.K.Sharma. 

-versus- 

Union 	of 	India.& 	Ors. 	. 	. Respondents 

By 	Advocate 	Mr. 	S.Ali, 	learned Sr.C.G.S.C. 	with 	Mr. 
N.K.Gupta, 	learned Addl.C.G.S.C. 

O.A. 	No. 	222 of 	1996. 

Firoze Khan & 10 Ors. Applicants 

By Advocate Mr. B.K.Sharma. 

-versus- 
Union of India & Ors. Respondents 

By 	Advocate 	Mr. 	S.Ali# 	learned Sr.C.G.S.C. 	with 	Mr. 
M.K.Gupta, 	learned Addl.C.G.S.C. 

O.A. 	No. 	223 of 	1996. 

• 	. 	 Shri Akhil Pathak & Ors. Applicants. 

By Advocate Mr. 	B.K.Sharma. 

-versus- 

Union of India & Ors. - 
Respondents. 

ByAdvocate 	Mr. 	S.Ali, 	learned Sr.C.G.S.C. 	with 	Mr. 
M.K.Guptà, 	learned Addl.C.G.S.C. 
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0.A. No. 224 of l996 

Shri Pratap Chandra Sarma & 2 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.s.c. 

O.A. No. 240 of 1996. 

Md. Imran Hussain 	 Applicant 
By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 241 of 1996. 

Harish Chandra Barman & 5 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharrna. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.c.G.s.c. 

O.A. No. 247 of 1996. 

Shri Bhabesh Chandra Das & 7 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 
Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 252 of 1996 & 14 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

Contd. 

M4999WA 
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O.A. •No. 253 of 1996. 

Karuna Kanta Baishya & 6 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.ç. 

O.A. No. 263 of 1996. 

Md. Mirkashim Ali & 16 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 258 of 1996. 

Shri Pradip Kumar Roy & 11 Ors.. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 237 of 1.996 

Shri Gadadhar Eharali 
	

Applicant. 

By Advocate Mr. A.Ahmed. 

-versus- 

Union of India & Ors. 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

O.A. No. 58 of 1997. 

Sri Babul Kumar Sen & 8 Ors. 	 Applicants 

By Advocate Mr. B.K.Sharma. 

-versus - 

Union of India & Ors. 	 . 	 Respondents. 

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S'.C. 
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O.A. No. 51 of 1996. 

Shri Hitesh Sarmah & 10 Ors. 	 Applicants. 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India,& Ors. 	 Respondents.. 

By Advocate Mr.. S.Ali, learned Sr.C.G.S.C. with Mr. 
M.K.Gupta, learned Addl.C.G.S.C. 

0 R D E 'R 

BARUAB J. (v.c.). 

All the above applications in..olv 	.ommon. 

,qtest1orisoJaw.and similar facts, threfore we propose to 

dispose of all the above applications by a common order. 

The applicants of the above applications are 

engaged as Khalasis in Central Water Commission and that 

way they have been discharging their engagements. After 

rendering several years of 	service, 	the applicants 

claimed regularisatiori as had been done in other 

similar engagements. However, the authority concerned 

rejected the claim and refused to regularise them in 

their engagements. Hence the present applications. 

These applications were admitted on various 

dates in the years 1995 and 1996 except the application 

bearing Original Application No. 58 of 1997. During the 

• pendency of these applications this Tribunal passed 

order on 15.10.1996 in M.P. No. 157 of 1996 arising' out 

of Original Application No. 214 of 1996 directing the 

respondents to make a scheme for regularisation of the 

concerned applicants. Later to the said order, a similar 

order was passed by the Calcutta Bench of the Central 

Administrative Tribunal in O.A. No. 1300/94. The 

Ministry of Water Resources, Govt. of India thereafter 



-6- 	
\O) 

prepared a scheme and the said scheme has been 

placed before this Tribunal today by the learned counsel 

for the Respondents. After submission of the scheme so 

prepared, 	Mr. 	S.Ali, 	learned Sr.C.G.S.C. 	and Mr. 

M.K.Gupta, learned Addl.C.G.S.C. submit before us that 

in view of the preparation of the scheme all the 

applicationshave become infructuous. 

Mr. 'B.K.Sharma, 	learned 	counsel 	appearing 

on behalf of the 	applicants on the 	other hand 

submits . before U.S that the . decision of the 

Principal Bench of the Central Administrative Tribunal 

passed in O.A. No. 223/92 and other.- analogous cases 

directing. the respondents to prepare a scheme. However, 

there is no méñtion about this in the present scheme 

filed today before this Tribunal. Mr. Sharma has 

also nurtured an apprehension that after commencement of 

the scheme if the applicants would be allowed to work 

only 5 months in a Fseason then what will happen to 

• the applicants'have not been clearly stated in the scheme. 

Fate. of the applicants are not certain. To counter this, 

Mr. M.K.Guptà, has drawn our attention to sub para (iii) 

of paragraph5 at page 2. In that paragraph it has been 

specifically mentioned as follows 

"Conferment of temporary status on the workcharged 
seasonal khalasis concerned will not involve any change 
in their duties and responsibilities. The engagement 
will be on need basis and payment will be made as per 
clause 6(i) of the scheme. Such temporary employees 
would enjoy temporary status only for and during the 
period of their engagement." 

According to Mr. Gupta this has taken care of the case 

of the applicants and there is no scope of any apprehension as 

submitted by Mr. Sharma. We agree with the submission of Mr. Gupta. 

The 2nd 

ME 
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The 2nd submission of Mr. Sharma is that there are certain 

applicants who are also covered by the 1993 scheme. Whether they 

would be coverd by 1993 scheme,. Mr. Gupta has submitted that it 

depends upon the facts of each case. 

6. 	However, a ft .r hearing of the cases Mr. Sharma prays 

withdrawal of the cases:,, with Liberty to the applicants to 

appraoch this Tribunal in case the present, scheme stand as a 

h'i'nd.ra'ce in getting their regularisation. Learned counsel further 

submits that some of the applicants may calim, the benefit of the 

earlier scheme. Mr. Gupta has no objection if liberty is given in 

as much as they are entitled to under the law. 

7. 	Considering the submissions made by the learned counsel 

for the parties we dispose of the applications as infructuous, 

however liberty is given as follows 

To challenge the scheme if so advised. 

To claim benefit by some of the employees under 

1993 scheme for Grant of Temporary Status and 

Regularisat ion. 

8. 	Mr. Sharma also submits that against their grievances 

the applicants may be permitted to file representation to the 

authorities to that also Mr. Gupta very fairly informs that he has 

no objection. 

9. 	The applicatiors are accordignly disposed of as 

infructuous. 

10. 	Considering the entire facts and circumstances of cases 

however we make no order as to costs. 

 A-Z-'  

(G.Lii ' 	 (D.N.BARuAH) 
Administrativ Member 	 Vice-Chairman 

trd 
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(4) 15 Asistaflt EeCutiVC ngineer 

)lanas $ub visiOfl1 Central Water 

Coirnisaiofl, Brpeta Road, l3arpota 

. .Røspofldeflt5 

a instant application io not made gaiflBt any particulnr 

or3er but has been made veeking a relief towards regu.tar 

isation of the aforesaid applicants services. Rcently 

they were/are tinder the casual empl&yment/WOrled charged 

)thalQei under the respondents and as per the scheme 

prevelant as well as the 'verdict of the Apex Court, they 

are entitled to be granted with teApQrarY states vith 

further regflliri5ati0fl of their øeviceS. 

The applicants further declare that the application is 

witbi the 1iitatioft period prGsci1d under section 

21 of the MziniStratLT5 11tibunals Acto"i 1985 

• 3) 	 Mail  MA 
That the 'applicants ecictze that the subj act matter of the 

I 	application for hiah they want redressal. is yell witbifl 

-: 	
the juri9dicti0T of this !ofl'ble ¶Zb*Yflal. 

4) 
That the applicants are all citizens of 1ndi 

and as 'SUCh they are entitled to all the rl.gbts and 

pri'ile9e' guaranteed by the constitution of 

and lawa framed tbere4er, 
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4.2. That the applicants have filed the instant application 

before this Hon ble Tribunal for r&resnal of their 

grievances tow1s non..regulrisatiofl of their services 

as Grade ID I  esployeee. The griev ances of the applicants 

and the càu3e of action for which the applicants have 

come before this 1on 9ble Tribunal for redressal of the 

name are similar. Thy belong to lower stratum of the 

• 	 Society and bolder of Or. 'I)' post on caaual basis and 

• 	 accordingly crave leave ef this lion'ble Tribunal to allow 

them to join together in this single applicantion invoking 

the 1wers under Rule 4(5) (a) of the Central AeinistratiVe 

Tribunal (Procedure) Rules 19870 

4..34 That the applicants are all similarly eituate. 

Their grievabl*C*fl pertinent to the services under the 

respondents. A,11. the applicants here have been working 

under the respondents as worked aharged Ichalasi (Caeuel) 

basis for lest several years witut any ray of hope of 

regulariaatiOfl of their services. They have not even 

qrait€d tnporary etat,,s under the schøe formulated by 

the Govt. of India* For better appreciation and to drew 

our 	hipø kind attention, the service particulars 

of the applicants are reflected in A 	øJL to the 

instant application. I n  this said Aww=te the applicantS 

have given the respective service partictilare in astalls 

ind the applicants crave leave of this i3o&bl .-bunel 

to ref r the sante in po 	their contentiot wtds 

this application instd c! epeeting tie said cotenUOn 

and to rdetmise the C'30t of t 'ho applicanthan. 

4, 4, That the applicants state that as is retlecad in 

Aang,xuro A'  statAwwnt 	cd to this 	., o. 	they have 

beer tiing ur tb 	pcn1nts minue 1982 .124 
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1981, 1987, 979 l982;19e2,19e i989'l9$31987L983 and 1983 

respectively. They were so appointed in Or. 'D' eiployment 

as worked charged khalaat after their names were sponsored 

through Employment !bccbange and they were selected for the 

post of worked charged kba.lrisi. Their appointment are 

continued from year to year. They are issued with appointment 

letters under which they are to work in Or. 'D' post as 

work$ charged kha1aet in a definite scale of pay. Presently 

they are given pay ocale of is 750/.. to is 940/.. which is the 

prescribed scale of Or. 'D' eployees. H0wevar,' the applicants 

services are terminated and/or they are kept in Employment 

for a definite period and often they are engaged on casual 

basL3 for the rest of the period in the year.  Jgain in 

the next year,. they were appointed for a further period 

Thus, the procedure is going on since the time of their 

appointments and inapiye of the fact that Govt. of India 

has formulated a policy decision for grant of temporary 

decision. With the consuence of regnlarisation in due 

process. The applicantn are still deprieved of their 

benefit. Their services are rather being terminated from 

time to time. All the applicants have put on more than 240 

days of working particulate so as to be entitled for grant 

of temporary status. 

45 That the applicants state that every year they are issued 

with the same kind of appointed lettersad thereaftr they ,  

are also required to wojk'bft-on4 the prescribed period in 

the appointment letter on casual basis on daily wageei 

Their puch pppointmentSare not in dispute 

and thus instead ot \aeOONIi all the appointments letters 

0 .. 
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prtaininq to all the orders, the applicants beg to annexe 

one each of their such appointhent letters and the came 

4.6. That  the applicants state that even after rendering 

years of service as Cr. 'D c  casual employees, their 

services have not been regularised and their services are 

being taken by their reepondenta in ex$oitative  terms.. 

As p,inted out above, their services are utilised for a 

partic4ar period in a year and after that their services 

are terminated and again in the next year they are appointed 

for another period. For the.s 	rest of the period in the 

year, their sexvices are utilised dn daily wage basi1s. 

This process have been going on since the days of their 

respective enployments. )uring the intervening period 

they are often given casual employment like that of any 

other Gt.'i)' casual employyeo Thuslil the case of the applicant 

stand tbus all of then are duly sponsored by the 

EmployMent Exchanges, aelecred by the respondents for being 

appointed as casual Or. 'D' employee. their services are 

being utilised every year for a particular period as wwrk,dUav 

charged seasonal khalasi, their services are yet to be 

regularised and till date, they have not been conferred 

with the temporary status as is required to be conferred 

• with the temporary status as is required to be conferred un 

der the relevant echene formulated by the Gavernnent of.  

Xdia 

The appUcaits craVe leave of the 

• Bon'ble Tribunal to produce copy of the relevant scheme at 

-. the time of bearing of the instant OJ. 

- 	 4- 	e. - --* 	4-4-4- 4- ------------------  -- ---- --- 	 - - - 	------• 	 - 	 -- 
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4.7 That the applicants state that some of the Or. 'D' 

employees of the Central Water Counieiofl similarly 

situated like that of the applicants had moved the Principal 

Bench of the Hon'bla CA New Delhi,• by way of. fIling 

various 0s wherein some kind of grievances have been 

raised in the instant application were raised. The 

Principal Bench of the  Uon'ble CAT by its judgement dt' 

10.2094 0 ' 
in. O.A. No. 273/92. 604/92.1601/92 and 2418/92 

allowed the said Ou3 with the following directions: 

(i) the respondents shall prepare a scbee 

for retention and regularisation of the 

casual labouEera employed by them. Thi n 

scheme ;bould takO into a count the regular 

0 S t$, that can be created. taking into 

account the fact that even if a particula r 

schemes are launched every year. An asse5$-

meflt of the regular posts that can hO created 

on the basil should be niade. For regularisatiofl 

all those, who have completed 240 days service 

in two consecutiVe years, should be given 

priority in accordance with their length 

of service. 

(ji) Those,' who have completed 120 days of 

lervice sbotld be given temporary statuS 

in accordance * 	with the instructiofl$ 

La sued by the department of personnel from 

time to time. Jfter completion of the 

required period of servicei they should be 

considered for regularisation. 

adbOC/temPorarY employees should not 

13 	
. 
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be replaced by other adhoc/teflporaZ1 employees 

and should be retained in preference to their 

Juniors and outsiders. 	- 

(iv) Such a scheme shall be siibnitted by the 

respondents for scruUiy of this Tribunal within 

a period of three months from the date of 

comuunicatiofl of this order by the petitioner to 

then. 

Diere shall be no order as to costs." 

A copy of the said judgement is annexed 

herwi th and marked as 

	

• 	 4.8 That the applicants state that the said judgernent 

wad carried on review by the respondents therein but the 

same was diuiøsed by the Hon'1,.e TtibUfll by its judgeMnt 

	

• 	 and order dated 6- 90940 

A copy of the said judgament dated 

9.5.94 is annexed herewith and marked as 

t.9. That prsunt to the aforesaid judgement, the 

applicants therein have been granted 

and to the knowledge tf the applicants 4  all the applicants 

therein have been continuing in their services without 

any interruption and break and they enjoying the 

conseqanCes of granting the temporary ataths. One of the 

applicants in the aforesaid O.J. has been transferred to 

aThillongand be has been continuing as a Gr.'D' employee 

on conferment of temporary atatus will all consequential 

benefit. Mter the aforessi d 



- 

it 

benefit. after the aforesaid Judgement there has been 

no occaniofl to terminate the services of the applicants 

therein and they are enjoying the benefits of temporary 

statuL3 as per the scheme holding the field. The Central 

Water Commission haø formulated and adopted the scheme 

as was formulated by the Qovernrent,MifliSttY of Personnel 

& Public grievances with slight modification here and 

there, more p articularly, as regards number of wor3cing 

days. The respondents may be directed to produce a copy of 

the same formulated by them under which the applicants 

are entitled to beconf erred with temporary status with 

all consequential benefits. 

4.10 That the applicants state that tie respondentS 

inatad of being a model employer has exrvieage a under the 

ConstitutiOfl of India as the laws framed thereunder have 

• been utilising the services of the applicants for the 

• last several years in exploitative terms without giving 

them any ray of hope of future prospect. Thus the 

applicants have attained a stage under which they can 

neither go for other employment nor they can abandon 

their present employment. All of them have become over'. 

aged for any other Govt. job. Thus with the meagre income 

they earn from their caal employment, they alongwith 

their familie8 are in precariona predicement. 

That the applicafltS state that in view of tbe 

aforesaid Judgexnent of the Principal Bench, pertaining to 

the same department,, there is no earthly reasofl as to 

why the benefit of the said judgement should not be 

extended to the present 5ppl.icafltE. The respondentS of the 

their own right to have extefldd the benefit of the 

1 
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said judgczuent to the, applicants instead of making them 

to come under the protective hands of this flon'ble Tribunal. 

4,32 That the applicants state that in view of the 

facts and circumstances stated above, they are entitled to 

be conferred with temporary status and thereafter 'regular-' 

isatiofl of their services. The applicants further state 

that it is their reasonably apprehension that since they 

come under the protective bandi of this Non'ble TriburAl 

their services may nit be continued and thuu, it is a 

fit case for an interim order directing the respondents 

not to terminate the services of the applicants till 

disposal of the instant O.k. Their repeated representations 

hvve not yielded any result. 

	

5. 	tO 

5.1 For that prima facie the action/inaction on the 

part of the respondents are illegal and arbitrary. 

	

52 	For that the applicants have not continued in the 

employment of the respondents for, the last several years 

their serviced are required to be regi*larised with all 

consequential benefits. 

	

5,3 	FOr that there being a Judgement holding the field 

pertaining to the same department, the respondents are duty 

bound to apply the principles laid down therein in case of 

the  applicants also without requiring them to approacb the 

on'ble Tribunal again. 

	

5 • 4 	For that the Constitutional mandates demand that the 

services of the applicants  be regularised and their services 

should hot be utilisad in exploitative tertflS as baG 
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been done by the respondents in the instant case. 

5.50 For that the benefit of the scheme of recjularisatiofl 

as well as the verdict of the Apex Court and confirment to 

temporary etatus have not been given to other. Similarly 

situated employeea like as the instant applicants in the O.A. 

and their is no earthly reason as to why, the sante treatment 

should not be meted out to the applicant. 

5.6 	For that the applicants have been treated differentially 

and thus, there is violation of Articles 14 and 16 of the 

constitution of Xdi 

507 	For that the applicants have been continued under the 

respondents for the last several years and in the process 

having lost their chances of employment elsewhere and being 

ovoraged to be absorbed elsewhere, the Uon'be Tribunal may 

direct the respondents to regularise the services of the 

applicants in 'the Gr. 4 DO poets. 

58 	For that the respondents are duty bound to give 

woightage to the services rendered' by the app3icnts towards 

regularisation of their services and they cannot be utilined 

in exploitatJa terms in violation of the provisions of 

the Constitutional rules and the laws framed thereunder. 

5.9. 	For that in any view of the matter, the action / 

inaction on the part of the respondents are not auetanable' ~ 

That the appUcanta state that they have no other 

alternative efficacious remedy except by way of approaching 

tb.i a ion'ble Tribunal. 
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The applicants further declare that they have not 

previously filed any application,! writ petition or suit 

regarding the matter in respect of which the application 

has been made before any court of law, or any other 

authority and/or other Rench of the Tribunal and/or any 

such application writ petition or suit is pending before . 

any of th.; The applicants further beg to state that time 

to time in every year they have been making representation 

to the authority concerned but till date no fruitful 

purpose have been served.; 

EIF 	4 4Xc 

In view of the facts and circumstances stated 

above it is moat respectfully prayed that the instant 

application, be admitted. records be called for and on 

perusal of the same and upon bearing the parties on the 

cause/causes that may be shoirn, be pleased to grant the 

following reliefs, 

1 	To direct the respondent a to regulari as the services 

of the applicants with i-retrospedtive effect 

the respective dates of their appointment with all 

consequential benefits including arrear salary and 

seniority. 

2 	lb direct the respondents to extend the benefit of 

hnnexure 'C' Judgement and order of the Principal 

Bench of the Hón'ble CAP New DelhiJ 

... .12/.. 

r 



9,  

3 To direct the respondents not to terminate the services 

of the appJicaUt5 and to allow them to continue in 

their service througbout the year till much time their 

services regulari sed. 

4. Cost of. the application 

50 Any other reLief or reliefs to which the Hon'ble, Tribunal 

deem fit and proper. 

9 • MUBMSUM RUM FO s tinder the facts and circumsta-

nces stated above the applicants has not prayed for any. $ 

interim order at that stage, diredting the respondents not 

tp terminate the services of the applicants but the 

applicants prayed for a direction to allow them to 

continue in their services without any interruption 

The petitioner's further pray before 

Your Lordsbips for afurtber direction to the respondents 

to allow them to wok in . their respective posts as per 

earlier scheme, pending disposal of this O.A. 

10.•.. 
The  application is filed through Advocate 

11. PARTICULARS OP THE I0P.0. t 

i..o. No. 	* 

Date, 	1. • 

Payable at * Guwahati 

12 

As  stated in the Index. 

0 

verification...... 
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R, SO,  Isuh 	ar2aryaism ,of I.. warzary 

Narzx, R/o Vill.. fta 	epathcr P.O fteinamate,Diet4. 

aarpeta do here' solemnly afirai and verify that the 

tatcnts m4e  in para I to ... 	6 to 12 are, true to 

my,  know1ge and these made in prt 5 are true to my 

legal aftice and I have not ewppresmed any material 

Ard K OM, duly auth risea by the  appUcats 

in the int.nt O.A to emear this verifcaUon0 

And I 	iS verification, on 1,57 

day 	 1995n at Guhad. 

Deponent 

j 

r 7 	
:. 
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Ad  Sfl No, 	NZI1C 	nd 	drcss 

* 
ubhashRarary 

4 Plo & Vjii.Moinaflati 
Borpeta Ass, 

2 I4onaj Kuxiar 3rker. 
Viii. iDeorikuchi. * Borpeta, Ass e,m. 

3 1  Dayal Ch.Doinlari, 
Viii. Ichalapara. 

10 Sonaphuli. * Boripeta. Assem 

4- M adhu K mir S rkc r, 
Viii Erertary, 
Brpeta, Ass am 

5, 
: 
4 Dandir1 Nath. ? Viii. Arida IPur 

F/.o. Nttycnanda. 
Borpet 	4Ssa!l 

 Kihori 	Talukdcr 
Viii : Uanula 

j( 
IP/o. Akaya. 
Borpcta,1$safl1. 

4 

 Raib Kalita. 
Nunia Patti. Dhu.bri. Aani, 

$ 

Central Water Canmision 
}4anas Sub-Divn 
(Borpeta_Road) 

'- do - 	 1982 0  

- do - 	 1985,. 

- do - 	 1987 

S 

- do - 	 1979. 

I 

'-do- 	 l9 

- do - 	 1982, 

Ctd.,. p/2, 

'- 	 - 

32, 	H..L.C. 

36.. 	H.3.L.C. 

34. 
.1 	 -. 

37. 

36, 	iL.L.C. 

39. 	iI.SJ,L,C. 

34. 	Ix 

. 
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1 No 	Name and 4ddreSS, AC 

— 
- -  

i4u. 	ua1ification. Present place of posting. 
- 	 - 

rking as W/C casual 

8 1  KanaX Gh Das 40, VIII Cc tral Watcr ComiicLssion 1381, 

ViU&po/ a undardia. 
Borpeta 	Issarn (BorpetaRoad) 

Miss, 	. Begain. 31, H.Si.L.C. — d• — 1939, 
Vjii.MuShiinL pattj, 
Borjta. issarn 

1 
10. Dilip Kr. 	arier. 37. 

- 
VIII do -. 1983, 

Viii,, Dcorikuei, - 

orpeta, Assam. 

 a1eser 	oy. 31, • 	 H..L.C. — do 1987. 
Mevatari, P/o Chapar, 

tssam,( Dhubri) - 

 Dilip Kr Nath. 32 •  B.A. do — 1983, 

North Borpeta 
Borpeta. Assam. 

13. HemantaKr. I4adhi, 38, H..L.C. do- 1983. 

Viii, Demraya. 
• P/c. Bhoakami, Via pathsala.. 

Boaj€ta. 	sst, 
es - 

S 

\, 
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 : 	
GOVERNMT OF INDIA • . 	 . 

C LNTRA L W/TER CG['1ISS1Uj 	. 	 ' 	 . . w  
. 	 NIDELE 1 	1, pUl,pik D1V1SIji 	. 	

- 0• 	 ... • • 	 ,, 

. !JGARH ROAD : GUATI71007  

	

TW IBD/\C /ES T-24(A ) /95/ 	3- 	D ted 
IEMORNDUN 

 

. 	The underslgned hereby oers appointment to .the. • 	:y; Dilowing persons as 'Workchcred Seas -1nal Khalasj" in the, Drkchc'ged establishment in the pay scale of ks,750..1287QT  3_14_940/.... per month with usual a1owances as admissib, .•.l 
per rules from time to time. 

address of 	L;pL;men;; - Pa;eo 

	

r'. the candidate 	xchange I 	posting 

	

Red.No. 	: 
Ie 	 - --- 4ra. irjf £gva 	 ..JL_ 	ara. ud 	

: '/0 	 957/23 	CWCi pøt. 
ViU.Mu1im Pstti 

s hxj m4um XWOV ki*:ka4r ji 
- r 

eflandj 
urpets. 

1hti 	IP.oX' £sth 	 L_ 1jnL 'ite.1 1.1.Ofth Lp.1 	3121/82 	 ; iarpata. 
' 	 rJIec3hj WU - 
ill. 

UflL)cttt4P inrd Z 1 5  
Uhubri, 

• 	!)ri !ttØ 

 67 	
_________ I- ii(Thu1 . 	Llcj 	çr 	7W90 

cth 	•hitt 
0  

I 

- f=o
.dQu. •- 

	

20 90 	
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• 	 L. 	• ri. 	
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1 	 4U' 	aokraj?iaz sIts 1 
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I 	 . ckrjh 

O -hrj :3h fkbrA.Iary  
ia.tnnetj pth S1 .. 

• 	inzntj 
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• 	 GOVERNMENT OF INDIA 	 7 S  

CENTRAL V14TLR COi'il1ISSION  
MIDLLE BRMHMi-.PUTRA DIV1SI.UN 
RJ•SJGARH ROAD : GU\.TL7t1007 	 2 	.' 

NO.MBD/W@/T2LA)/95/7 ! 	Dated the 	/S_/1995.  

2 
MEMORNDUN 

The undersigned hereby offers appointment to the 
:ollowing persons as "Workchared Seas;nal Khalasil 	iii the 
orcharged establishment in the payl Sc3le of Rs.750-12-870- 

L3-14-940/_ per month with usual allowances as admissible 
:3 per1erom.timetotjme.  

.Name & address of - i.EmplOymentt Place of 
r5. 	the candidate Exchange posting 	Remarks 

,Regd.No. 	•1 

1 • 	Shri Kanak Ch • Das BRP Dhubri 
Viii .Suudardia, 018/76 
P.O.Sundardia, 

2. 	Shri Jaieswar Roy okrajhar -do.- 
C/O Mowa tazy Z79 
P...00happer • - 

Dhubri. 

3 . 	Shri Narayan Ch • Das whati Pan2ari 
C/O D.C. Das, 421 1/82 

M.B.Division,CWC, 
Guwahati-7. 

4, 	Shri Dilip Kr. Sarka'r BQ -do-. 
vji1.Dewrj3chj 250/83 
Ba 	eta; 

Ch.Doimari Sara 1pra 
Vjii.Khataipara 	. 130870 
..eneuy - 

Barpeta. 

Shri Dandi Rain Nath Barpeta 	. -do-. 
Viii.Anandapur, 5450/79 
P.0.Wityananda, . 	5 

Barpeta. 

Shri Kishor Kr.Talukdar 	BRP Beki 
Vjil.Laiura 3247/49 
P.Q.Akaya 	

- 

Barpeta Road, 

8, 	Shri Dinaandhu Mohanta 	jiwahatj . Ale Site 
C/O Jagip!Ch.Mobanta 

.: 	
4926/86 

P.O. & Vjli.Chamaria  
Satra,-. 	. 

9. 	Shri AtL .. Ch.Nath, 
S 	

Guwhatj Bahalpur 
Viii. Barpai.ha 	: 
P.S .Kamaipur . 
(Assam). 

P.T.O. 

I 

-ii 
--. 	 ell 
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GOVERNMENT.QF INDIA 	 A N NSe  
40 
• \ 	CENTRAL WATER CONNISSION 

14 MIDDLE BH PURA DIV1SIuN 	 I - 
Ri JGARH ROAD GUAHi 11 1781 007  

NO MBD/WC /E&T 24 ADated the/L 	/1995 

E N 0 R. . N D U N -. 

The undersigned hereby offers appointment to the 
ollowing persons as 'Workc1'mrged Seasonal Khalasj' in the 

'orkchrged. establishment in the pay scal of Rs.750-12-870-
L3_14_940/_ per month with usual allowances as admissible 
s per rules from time totime. 

I 	 1 	 1 

	

Name & address of 	Emp1oyment, 	Place of 
T) •  the candidate 	Exchange ; 	posting 	Remarks ,Re gd.No. 	, 

1 1  &a. Anti Wg= 	 aaP , 	Manes sub-djyn. 

	

c/o Taijudkiin Ahmad 5783 	CC,, auveta Road. Vj.ajj Patty 

ihxj t41hu *znez 1arkaz, •P - 0 

	

	
3947a4 

P .0 E ro Samundt,  
arpeta.. 

Shni £)ilip Mwer Nath 	MW •_ ijni 3ite0  
Vi11.orth Uizp.ta Road 	3121782 £.i. lerpeta. 
.hri 1azrrita tr.chj 
VijJ. • Demzij, 	 •. 2104/0 

via t&ia,'aarpet. 
Shri. Rejit Xiii, 	 ri 	Nothangurj.. 	' f4unipatty iatd No.5 	3554/84 
P.Q. thubrj• 

4hri Irup Zaikia 	 uwahit. 
l4adhupu.r CoLLege Nagar 	--6218/90 
North Guwahati 
Guwahatj..31 • 
8hri 14owj &nar Sax1ar 	 Mnas iJ Vj1J .ewrjkuchj 

a. Shri £r*ii &ro  
VUi.zrpj, 	 1Z20/9Q 

GUV8ht4.3 	 . 

9. lthxj ftsumataxy 	2 	L(Okrajher site 
898/79 P .OJgtrwj, 

kokrajhar. 

	

104 -Shri Subash riazzioxy 	__ ________ 	.40.. 

	

• Viii, t4ajn5fl5j path 	SIIèT P.o. 4ainflktj 
Earpetao 

ç7 	c? j 
0 
yi_) 



-. 
Ao'AIxL4n— R5 

No.CFF/WC/EStt-24/ 	— • 	L 
Government of India 

Central tatcr Commission 
Central Fle..J F orecasting Division 

** ****** ** 
Pub—Sarania, Rajgrh Road, 
Gauhati-78100 	J 
Dated the 'U/ 1979 . 

MEM.ORNDUM 	- 	( 

'I 

4? 

/ 

N 

I 
5ujct 	ppointrnnt to t.empor8ry post of U/Charged Khalasi., 

- 	
0 3 /00 0 	 —. 0*9 - 

Lrnpoymt1nL 
is bF..reby jof'ofmed that he has boon 3GlCctud or the post or 

JorkcherWd Laug data Khalasi in the scale of R.196-.3..220-.EB-
3-232/.- with usva. ;:,illowances at the rates admissible under 

ruiCs and subject to the conditions 1a,id down in the rules and 

orders qo\JLrninq in grant oi' such allowances in forcL from time 

to t.inis 

T'lL apponteflt is on adhoc basis and is purely tempo— ' 

r;ry 	ui. not continue beyond 15th October 1979 or comple- 

tieri o Cthe 	rs whi.ch ever is earlir without urther notice. 

I1 .he cudicatU ccepts the offer of apoointmnnt on 
the above terms, he should reot htrnslf fcr duty to assistant 
EnciurCnI1LrOl R o om 0o0 	 the place of. 

• -, 	&i 	
JsJ ) 	( 

• 	1 fl i) \i ]. 	-. 	 o 	 o • • 0 0 0, 	• 	9 0 	. • 0 0 	0 0 0 0 	• 	• 	. • . . 

0 	 •. 	• 	 . 	 I p'ly 	jtheruic tii.i of far will be treated as cancelled. 

	

T 	dcissthl e to join the now appointment. 
0 

DEPUTY DIRECr0R 

To 	
. 

	

- ....ihri 	• g •O0 09 	*000 0*e•S 0•••S *0• 

c/cL 	tj 
o • 9000001•• 9I••••• •I0 •.•se*•.I CO 

cj.. 
OoI0I•0I0*I 	•......O00IO00•S1 

&AAS 	?0€J- 	 . 
I 

• 0 0 0 0 • • 0 .f0 S S * • • • • • • • • • • . . . . . . . 

Copy forwarded for information and necessary action to the 
Assist-flt Enqincer (C) & () Gauhai/Control Room,Na-lbaT±/ 
Barpota oad/StichaT. Further posting order may be issued from 
his end under intimation to the undersigned. The joining rcpprt 
in original may be sent to this ffice 	The pa of the incum- 
bnt is chargablc to R&F1 of 	 j 

97 	gz' . 	 S 0 0 0 9 • 0 4 0 I 0 5 0 0 0 • S S S I .(ft • • ./. • • • . . • •• 

Copy to accounts Branch, CEFO, Dauhati. 

Copy to the Employment Officer, District/Sub—Divisional 
Employment Exchange with reference to his 

........to....S..•... 

letLer No.000•0 000000 0 e.,0 OS 00S*S00* *0000 OO.,*0I**SIS*1150510•I 

/ 
DEPW'/ DIRECTOR 

C 0F .F .0 I\I I ION: :CUC : : GA UHAT I-3m 

cç 	
, 	c 	

L '-/i 
•,; 	 ,. 

1 



No. CFF/WC/E8tt_24/ 
Government of India 

Central Water Commission 
W.R.& Floüd Forecasting Divij0, No.1 

Pub-saranLa,Rajga 	Road, Guwahatj.... 78.qo 
Dajed the 	1J 	1984.

7 	J7ZQ&.NDU 
Subject:... 	

Appointment to temporary post of W/Charged (ha1asj, 

Shrj Kishor Kuir 
• •••••Ihf fmloyment Exciange 	 . 

. .. . ' 9itrat1 is hereby informed that h has, been selected 'for 
thp. post of Work-charged Gauge data Khalaj ih the 

3-232/- with usual allowance s  at he rates admjssjb1e under rules and subject to the conditiofls laid down in the rules ad 
orders governing in grant ofsuchallowances in force from time to time. 

The appointment is on adhoc basis and is purely temporary 
and will not continue beyond 15th October, 1984 or 

 completion of the works which ever is crljer without ü.the notice, 

IF the candidate accepts the, offer ofointrnant 
on the above terms, heshould report himself for duty to 

4, 

	

Ecutjve En neer/Assistant 	 tt  

the' plae of posting 

	

•'•''° () 	os • • 

	

will be treated as cancelled 	
S 

 offer 

join the new appo 'ntm%e 

DEpu.y DIRICTOR I 
W.R.&. F.F. D'in.ijwcGRJfl To 

r  Kishor <r,Ta1uk •tg•e. 	 ' 
Viii. Uj anjq  
• . S I 5• I 5 • • • • • 	• • • . •5• S • 00 • • • • •,• • 
• I ,.•, 	• • - • •,• • . . . . . . . . . ••• 

I • • eta 
Cqpy fo,

rwapded for information & necessary action to Assistant Ex. EnQ ineer/A 8 sttlngjfle(C) 
Barpeta RQa/Najbarj and 

ASE4 (E/EAD(Met) 
WRIF DIVISIQflL:,CWC Gauhatj, Further Posting order may be 

issued from h intimation to the U er.sn 	
i e set o P to fjs à 

R &ii 	 fPice, Th e pay 	the incumbent Is chargeable to 
.. 

Copy to the Accounts Branch,. WR&FFDI,CW Guwahatj_31 

COPA to the EmploYment Officer, DistrjCt/5ub_Vj50 
1 Eloy• 

Excange 	
with feference tftj5 No 5  

jO 

DEPUTY DIRECTOR 
W.fl.& F.F.Divn.I,LUC GAUHRTI 

--5,-.. 

No T.A. is admissible to 

/ 

S .'  



No. 1,FF/UC/.stt -2 / 	L 	 //•fr• 

Government of Indi 
Central Uater Commission 

U.R. & Flood Forecasting DivisiOnl, 	 - 
0 	 • 	 0 	 / 

• • • • • • 	[moloyment Lxchange •. 	000 	0 00 • • • • • Ô 0 0 

R,eg 	No 	 is hereby inform that he 
has been selected for the post of Uork-Charged Gauge 
data Khalasi in the - scale of Rs. 193_3-220-L83-232/ -

uith usuai al1oanCes at the rates #dmissible under 
rules and subject to the conditionq laid down in the 
rules and orders governinQ in grant of such allowances 

force from time to timc 

I 

1, 

• 	 Subject 

Pub-Saraflia, Rajgarh Road, 
Gauhati-?8 1 00 3 , 	/ 
rjted, Cauhati the 1/]83 

i"I EU 	 / 

:- 	Appointment to temporary post of u/Chard 
Seasonal Khlasi. 

The apoointment is on adhoc basis and.is 
purely temporary and will not continu beyond 15th. Oct. 
1983 or completion of the uorks which ever is earlier 
without further notice. 

of 
ppoiiitinent on the above terms, he should report hi'm 	 • 
self for duty to Assistant Engineer, C.F.F. Sub-Division, 

C U C 	 jd 	 the 1 
OOflO••001000 	 P 	- 

of posting viz 	 (F.N) 

positively. 	Otherwise this offer will be •treated aS •  
cancelled. 	 ,. 

0 .•  No.T."i,s admissible to join the new appointment. 

%IRIRECT : 

G½UHATI-3. 

To 

'• 

Copy 	foruarded 	for 	inforniatiorl & necessary, action to 	the 	Asstt 
E.ngipe&r(E), 	.A,D.(Met), 	UR&FFD-1, 	CUC, 	Cauhati/Asstt. 	Lngine .', 
GEE, 	Sub-Div ision, 	CUC, 	Barpeta Road/Nalbari/Nowgong/Gauhati. 
Further 	posting order may 	he 	issued 	from his end under 	intimat:' 
on to the. 	Undersigned. 	The 	joining report 	in original 	may 	be 	st it 
to this Office, The pay of 	the 	incumbent 	is chargeable to R&f1 

0000000000.001000000000000 	((0 .01.100000000•00s00000000 OI00000Q 

Copy 	to 	Accounts 8rench. 	LR 	& FED-I, 	CUC, 	Gauhati. 

Copy 	to 	the 	Emoloymint 	fl 	'icc:r 	D.strict/5ub-Divisional 	I 	;ploy- \ 

•cnt. E'- ;hnnoL 	 t' 	' 	
;g.'.tari/Dhri/Nowgoi?o/G0' 

c 	t c 	rj  s 	1 	j 	No 	0 • 0 

0'• 

•.:' 	''\ 

• 
00 
	

_:z 	 - 	- 	 '" ' 

• 	-'..--- 	 . 

- ------.- -. 	 I 



-23 

Gt, vernmont of India 
18613 

Ceitral Water Cnmmissjan 
U. R:::ri00 Forecating Divisiani, 
Ribnia, E2j.2arh 'Rmad Cuwahatj-3 

/ 

r:: 

Datd, GUhtj the_J2.i iç J'86. 

J7LQNQU 

Su

-,- 	.4 z 	•- 

Seasonal Khalasj 1  

Kanak Ch.Das 
Shri. . . • • • • . . . •. , . . . . . . . . . . . . . • • • • • • •. • .. • • • 

Bar et Emp in yme nt Exc ha nge. . .... . . ..... . . •... . Regi strati. n 
Ab..., .• . •.• 

is hereby informed that he has been selected for the post if 
Work-charged Gauge data Khalasj in the scale of . 

1 96-3-220-EB. 3-232/- with usual allowances at te rates admissible under 
rules and subject-to the condjtin 	laid down in the rules and 

of such allowances in •force. from-tjme to 	 — - 	- 	. 

	

T .1appointet is on 	 is adhpc bas5 and 	purely temporary and L4i11
1OtC6 

completion of 	e
fl€jnue beyond 15th October, 1986(A.N,) or 

ever is earlier without further iutjc 

If th& candidate accepts the offer of 
8 ppointent on the above terms, he should report  Sit in 	 imseif for duty to chare, CUC, Bak4. • . S • I • • • • 	• • 	• . S I a . . • •. • • • • • . S • • 	• • • • • • . . a . . • . • • • • • . . . S S • I I S • a . • u d r ASStL.LnQ1neerUR&FFSYp.O 	

Road, 	
15-5-t3G 

fl e 	
......• ••....... on 

(F..) positively.  
cancel 1 ed, 	 Otherjse this offer will be treated as 

NO T.A. i admjssjb1e to join the nej. appointment.  

( 	CHAKRABORTY 
PU O& 

k .!\anak 	Ch, 	Des, . ri..
tJ 

• 	 -• 
SI. • • •. • 	• 	. . •.. 	• • • •, • 	•.. 	•.. . 	 - 	• il.& P.Q 	Sundarjdi3 - 

.. Djt, 	BarpetQ.J- a 	all 
• 

. 	 -•.--, 
S • S S S • • • • • • • • • • 	I 5.5 •,.s S 	• • 5 5 

.1,..... 
:- - 	 - - .• 	• 	

'! 	• _• 
Copy . 

forwarded forin.formàtion & 4 
1 • 

necesar, actj0 n to:- 
A.L,JR&rFsuboj.VflCr • •0 14 	• 5 • 5 •. • • • • • • • •S 	S • 	5 Berpeta 	Rnd Q  

• . •..• 	I. 	••••• • 	•• •. 	a. 
The 	joinin g  report on 	5-5-t- 	(FN) 	in original may be 	sent 	to this o fficc-. 

 The 	Site 	inchare.CLQ'C,R;kl 
• Engine, 	 Asstt. 

UH&FF Suh_Divisjon,CUC 	r 	t 	R ,. 8ap oad 
 The Accounts 	Branch, 	WR&FF OiVn.NO.I,CWC,  Guuahati3. The 	Ernoloyment Qfficer 	District Employment 	Exchange... ••• a . a 	• . 	. 

S. E., 

0/C aporoved authorjsd for issue, 

( A.CHAKRAEJORTY ) 
DLPUTY  ,A H. 	 CIq_. 

J \ 



/ 

If 

/ 

I 	 24 

• 	;ov 	uF 
CLNTJL 	.TER (C: 1.;. 

	

TIii)L)LE 	 fJ1 UJ1Jk L.V 

BD/C/ESTT2(4(A) ,/I' 16.) I f ( 	• 	
- /1994  * 

•-1 	
: 

I9 E f' 0 R 	; 1) U 

!he u der tc:neri herehy Of [01'S ppo in t.Norzt to 

	

e foFto\:ing persons S ':orchEired 	'n&1 Kh 1si 

± 	workchar ec1 es 	jsh'nt in to p y sc le of \. 750- 
2-F70-EB-14-940"- per month .Lth usuFi 11:ooces E..s 

dm.i.ib1e ES per ruie Irom time to tLe. -- - - - - 
- - - - - - - 

--- 
- 

 

-----------t__ - 

Si' Narn & address of 	' 	1L;p1oyrnent 	i-'i
-

ce of 
tle candid3te 	 Excrnpe 	oosting 	1 Remarks 

Re. 	.io. 

- 

% 	 S  
102 Shri Nryan ci 	 wtha& • P1mn9 W.R.dnq. 	• ' f. 

1), c, 	, 	 4211/82 
M.B.Division,C 
Gtwhati. 

i 1 	ri Dii ip 3Cr • Sarkar 
Vifl $ Deurjkucj 
Bazpet 

B5urnary 
Vfl1 0  thcch1nj 
P.O.?lagurtnari 

okorajhar 

BRp - 

S. 	
Okarajhai 

13. Shri Jeleswar iby  
Viii. 4owteY 	 2799/87,'36 
1P00. tper 
Dubrj 

iri }Ljnjrita IQmar 14&.hI 	 Pnb3ri 
• 	 Iii- Daniya 	 21o4/o 

P.O. 1. Eh*akWd 
Via.. Patahala 

1.. 	Barpeta 	•.: 

15 	hri &ibesh axzi ary 	- 	 .4 Out 
• 	 Vi1i.4ajflI%atj . pthaO 	5176/86 

P.0, Mainatnatl 

ri Krk Ch. Das 	rubrj 
Vji3 anazdja 	 1918/7f 
P0 0, 	djja 

7 	 17 	ri 	T1u)dar 	_ 
VL11. L1un 	 3247/4 
P0 0, Akaya 
Barpeta tb 

• 	 C 	 C 



7 

S 	 S 	
A5ttI&- 	f\D 

G0V.RNNT uF 
C±N[ftJ-L 	5TER C0L'HIIUN 

PIDDLE i3RM11]AFUTRA E1VISION 

JQ ..MBDiWC/ESTT2I4(A) f9Lv9 2uiea 

r E M 0 R At I J v 

!he u. - .c1ersi,ned 	pfers appointment to 
t e foilo ing persons 	-s n , orkch cIrLed 	es' i 	 i lk  

in 	he workchared estE.biiShmeflt in the pay scle of 	.75O- 
I 2-070-EB1 Li._940 	er' 	ön:th W1th 5uS4:]OWflCS$, ,.s 
drissible as per rules from time to time. S  

I 

Si.: 
I 

Name & kciress of 	' 

I 

Employment' Place of 
no. • the candidate Exchange posting 	,Remarks 

/ Regd.No. 

i 	;z;' 
c;o 	Teijuddin Ahmed 957/83 Baxp€ta Ib1, 
Viii, 	4.zsiirnpatte' 
P.O.- T3zieta 

 ri MaThu Kr. Sarkar B1 do- 
Viii: ur artari 7947T 
P.O. 	Era Bnondi 

(Sarpeta) 

 Shri Dayai th.Dairnari I3ijini 
Vii] a- Khtaipara i3O8/& 
p.0. 	Sonefuly 

(Barpeta) 

 Shri Dili 	Kurnar Nath ____ 
• Villa- North t3arpeta R1.3121/82 

P.C'.Barpeta. 
S 

 Shri 1ajib Ki Dhubrt Mothairi 
Muxi.ia patty ward No.5 54/84 
P.O. Dhukri 

6, Shri Arup Saiki iw*ha 
Mhupur -22/9-3 
Oiiece Nagar 

(,J5iC 

North (Liwahati 
ciJiati-31. 

 Shri I4czioj Kumar Sarar 	2_ Saral para 
'11* Devri]oichi 5226/84 

L)ist- 	i3apete 

 S hri Di Ran Nath 
S 

Vjii— An andur 5450/7 
P.O.- Nityariaria 
!3trpeta 

Shri ?u11 J3oro 	 BeXI 
Vill a nizarapar 

- 	P.O. Chancirnari. 
°O.iwabati..3, 

- 

.- 	-i-------ci - 

'>- 

'S 



- 

r.IA0/cau/wc/Ett_24/e7/1/ /(. 
Cevernrnnt of India 

Cntrl L 	tr Lommjssjr 
Middle 8rahinaputra Civisien 

Pub-Srnjs Re frh Read Guuahetj-3. 

Dated,Cuweha.tj the 	_- /87 

OFFICE 	ORER 

UitITrgeniy ef GIvt.- wrktht ?il;wirg px'eons 
are heebySnjdTh6 W/C caua1 empleyse at a csry..ljdatud 

R. 6007.. (Rp&t* aix Pundred) anly PIT month we. r. 
137..27 t,g.1f).fl7 

S1. Narn; and Ad.dre.ss -  - - 
	 Rema;ks. 

), Shri 3a1ea.,a-r Ray, 	Dhubri 	 - 
IiU.,awatQry 
P. O.-Chapx.. 	.: 
Qist. GNibri, 

2. 	Shri MadhU Kr.Sarkar, 	Plathanguri. 
U111. Erartarj 
P.O.[ra !Juadj 
Dist. Barpeta. 

- - - - - - - -------- - 

They will r.t riçht t cldm in future er 
ntnrt 	f' t/U- 6e1l Kh31aj 

• / 
/ 

/ 

/ 

( A. LHMKUA9QRTY ) 
EXLCUTJIJE ENGI tttj 

Copy fnrwgrdsd for iflfffliatj(fl & fleCes*ryctj.n t•- 

The Asett, Engineer, Baxpeta UuEd with rererance to 
his N. i'ISD/BM R/L stt-IX 1/87/418 dt. 20-587. 

The Persane concerned. 

3 1 	The Accounts Branc 1 , QUw ahtj-3. 	 - 
4. 	Latt-24-A/LStt_46, 

A. 	(p4AKRA8oRT 
,•) . 	 .• 	EXECUTIvE 	NC I NEER 

I 	
kcIvs/7•c 



No.CFF/WC/Estt24//— i 
Government of India 	 ftt-- 

Central Water Commission 
UORO& Flood Forecasting Division No.1 

0•0•• 	 -S  

Pub-Sarania,Rajgarh Road 9  
Gauhati-781003 	,-! ) 
Dated 9 Gauhati the "1/(' 1 830 

J77Er10RN.0u11, 	
( 

subject:- 	Pppointment to temporary post of U/Charged 
• 	 5easonal Khalasj, 

0 

ili 	t'Joi4 	 SI ri 0000 	00000000010000000000.0. / 
•-•- 

mploynnt Exchange....0000 OOO' 00' 0 '.OQ.0SODO0O ...Registration No....,,e 
is hereby informed that he has been selected for the post of ork-charged 

jge data Khalasi in the scaib of Rs.19.6_3_220_EB_3_232/- with usual 
allowances at the rates admissible under rules and subject to the condi-
tions laid down in the rules and orders, govarning in grant of such allo-
wances in force from time to time. 

The appointment is on adhoc basis and is purely tempo-
rary and will not continue beyond 15th October 1989 or completion of the 
torks which e"r is earlier without further notice. 

If the candidate accepts the offer of' appointment on 
the above terms 9  he should report himself for duty to Assistant Engineer, 
C,F,F,5ub - jvjsjon, C.W.C,90;0 "0 ' 00000. " ,0 O000b0 	0.00.0,.,. 0000000000000, 

- t the place of posting viz. 0010 0000 00000 obÔ e 	 oô 00 000 0000 	 9 (F •N) 
positively0 Otherwise this offer will be treated as cancelled. 

0' 

N. T.A. is admissible to join the 'new appointment. 

/ 	DCPUTY DIRECTOR' 
W.R.&F.F,DI\JISION-1 9 c',W,C, - 

CALiiFTI_3, 

To 

ri.....000 	000 00 00 001 1 00•00 0 . 000  

a '4 *SS*SO ø,o. • QP i 0 a 0.00 0000, 4-00 9-00 0 a 0 0 00 

04.010••Q 0000000•9.0,0000000000.0 0 

o.o.0010..000000000 ' •000010000000 

Copy forwarded for information and necessary action to the Assistant 

Division 9 CC 9 4arpcta Road/Nalbari/Nougong/Gauhati. Further postirq 
o'dr may be issued from his end under intimation to thL undersigned. 
The joining report in original may be sent o this offiee. The pay of 
the incumbent is chargeiblo to R&M 	 00000 

00000000000000000000000090C 00000 0000000000000000.000,0 	 0 0000010000 000 

000.0100000 00000000 0000000000 000. 00000000000000o90000000e O0•SO00oo 0 .a 

Copy to-Accounts ranch,W.R.& F,F,Division-I 9 CWC,Gauhotj. 

Copy to the Employment Officer 9  District/Sub-Divisional Employment Exch-
ange Gauhati/Harputa/ Nalba'ri/Dhuhr' /Nowgong with refer( , nce to his letter 

0 	 0000 Oc&'flOO 0000000000090000000000000000:0 00000, '(, 000000000)000. 

Jv- 	 DEP 	t:E 



I 

a 

/ ...GOVFRMENT OF INDIA 
CErrRAL WP'TER rOf'I5sIc1N 

MIDDLE RAi1MAUTRA 'DPJISTOII 
RPJCARri ROAD : 	1ULJA TI-701007 

******* 

'(fl— 	1 3 

Li 
1 

H' 

NO.MRD/WC/ESTTL24(A)/92/ D2.td,Cunati/) ' _/92. 

MEMORA NOUM 

The undcrs igned flcrcby offcrs Snrjo intmc ntd to !1C 
following ncrsons as SW/C S sans 1 <na las i' in tmc workcnargc 
establishment in rtflc pSy scale of Ps75O-f2-U7O-E9-1/-94O/- 
ncr month with usual allowances as admissiLlc.E s per rules from 
tjm( to time. 

- -- ------------------------ 

5l.No, tmc &adØrc-ss of 	Emloymcnt 	place of 	Remarks 
the cahdidate 	 Exchange 	posting 

RC:gfl 	No. 

16 	Shzi Kanak Cii, Das 	Barpete 	Ohubri 
- viii. P.O.. Sundardia 	1918778 

• 	( Daepeta ) 

Shri K.K.Taiukdar  
Viii. Laluwa 	 324f49 
P.O. Akay 
( Barpeti Road ) 

Miss Aripha 9gum 
C/OTaijuddjn Ahmød 	 57f 
Viii. tkiaiimpatte 
P.O. Barpeta 

4,, 	Shri Dandi Ram Nath 	Bat' t 
AlLi Anandpur 	 5460 9 
P.O, Nityananda 
Barpeta 

5 • 	5hrj P1.R.Basumatary 	Bernete . 
viii. ththapani 	 870779 
P.O. Magurmari., 
Kokrajhar 

6, 	Shri Subai Narazy- 	8arreta 
Viii. Mainmata Pathar 	5116f8'4 
iO. Mainamata 

Vareta 

ShrjNemantaKr. P3odhj 	Barpeta 
Viii. Dumxiya 	 2104180. 
P.O. 	oakijmi 	• 
*2 '1 Ia... Pattaaia 	.-  

Barpta 

8. 	Shri Taieswar Roy 	 Kokra hat' 
viii. Mowatary 	 2799 8 [66 
P.O.thapat' (Eubri) 

9, 	Shri Daysi Cli, Daimary 	.rpeta 
'jill. Khataipara 	 1fl8/8O 
P.O. Sonafuly 

- Barpata. 

P1thangurj 

Barpeta Road 

N.H. Crosaing 

Kokrajhar site 

Bi jn I. 

Bijni 

Aj 

N, H .Lroesjng 

P.T.O. 
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• 	Tn 

I. 

2. 

1. 	
• 	 •_•,,•, 

I;JrjcJnt. 

i 
lhg h8Q.;j 
C 	v n.J A;tn j is ( 	t 	I 	j 	• Pr..inc 1 i. 	1RI1Ch LJ 

ShrI 9.14. Shuklia q  
Crnj,i,at fc*r thq aPp1(o af4s4  E 	 uy.re Chambt8, A tf 	dtfl, ItaHoxari Lourt DhJtj..54 

& e04/9 	•••••• 

hrt 848. P oi g,  
Crjr,nLir 	th fljJPlLc)t in 	16(11/9? & 2418/9 CAT.,, 	r Room, New Dihj. 

• 	 reepon 	
In (34 LB4/g, 223/9& 

1601/92 

	

'CT,,..'e.r 	
- 

W jpop& Khursnat 
Cj1j ar th. 

£8POtjfltB ifl 
Ott 2418/92 

	

9ar- 	
New Delhi. 

j 
	

e 

!3hrj Viriod Kun,ar & 3r 
8Urj Sijak Rant & 0t. 	 Oil 223/92 3. 	• 	Shri Rajeh Kumar Saini 	

0 884/92 
1.. 	

hri FthJjnd 	9hurr3 	Urn, 	
O' 

;. 2418/g2 
Ap rj j --- 	 i 	nt 	s) 

Vth S US 

51r, 

I 
Dt: 10/2/94 	 ru t  1!W iH. 	Cot' nf 3 

	

passed by this It ihun 	
y 	UtJcJmeni/O 

	

for in fnraL Ion 'rpcj necs m, !ct iun 	
mnarlt ionod coslj  

-my m' 	. 

Ynur'3 
y , 

- 	 ' 

	

t'ECT InN Fic 	
(3--ii) 
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G*NLKAL. ,.xI1N15raAT1VE TR113LJNAL 

- i•i 

M No,2884 q 1602246& 2418 of 122 2  

New Delhi, this 	the Iv 1 	day of February, 1994, 

Ha4' BLE MR JUTlCE S.K.DHAO1, VICE CHA1P.4 N 

HC.fl'BLEMR 3.4.fl1i0J!D1 Y.AJ., MEMBEr(A). 

0.A.No.223 of 	192 

Vinod Kumar 
S/O Shri Rarnan Sthgh 
R/0 F.-25, Transit Camp, 
Khichari 	1k1r, 
Delhi. 

Ram kumar 
S/0 Shri Fta tan Stngh, 
RZ-139 0  X —• Block-il, 
New Roshan Jra, Najafgarh, 
New telhI. 

Yash Pal Singh 
S/O Shri Devi Singh, 
al-288, Vii. & P.0.Naraina, 
New Delhi. 

Parmod Kumar 
S10 Shri BUll. Singh 
Nb.421, Sewa Nagar, 
New Delhi. 

Narendra Pasvan, 
• B-SO, Naharpur, Sector 7, 

• Rphini, Delhi. 	 .. 	 . 	Applicants. 

( 	through SaN. giukia, Advocate), 

O,A.NO.884/992 

- .1. 	Sewak Ran, 
'a 	 S/O 'Shri Hart Ram 

R/OG-195 	Sector 10, 
Faridabad(Haryana). 

• 	•'i• 2.. Suresh Ktxnar 
S/O Shrl Ou Parkash 

• 	R/O Village Sidipur LoNa 
P.O. Bahadur Garh, 
District Rohtak(Haryana). 

3. Nand Kumar • 	S/O Shri Vishal Qand 
'.-R/0 S 271B-333, Railway Colony, 

.1jGughlakabad, 
'New Delhi. 	 .. .• 	. . Applicants. 

•,,4'/ (through S.N.Shákla, Aivocate). 
vs. 

1. The Chairman, Central dater (cnrntss ion, 
Govt. of India, Ministry of Nater Resources, 
Sewa.Bhawan -Sector I,,R.K.1\jram, New Delhi. 

:• 

I 



.----. 

2. The Eecuttve Engtneer(C.S.U.), 
Central Storc,UtvtSton, 
Central 1ater Ccznmtss ion, 
ilest Block No.1, aing No.4 0  
2nd Floor 1  R.K.?uram, Newbeihi..... 	flespondents 

(In both above 0,As.) 

3l — 

rl Rajesh Kunar Saint 
s/o 5iri Veer Sain Sam1 
Jorkcharged KhaIlS I 
under Executive Enj in'.r 

.CenLral.StoreSI)ivtSiOn 
Central Water CcmrniSSton 
est Block 140.1, (dng No.4, 

'2nd Floor, R.K.1\jran, 
N ew L)elhi. 

( through B. S.W.ainee, Advocate), 
- O.A.Nlo.2245 of  199 2  

hri. Jayant Ktiar }'athak, 
3/0 Siri Kushesh'ar fathak, 
Assistant Electrician, 
Central Stores Divn. Central 
Water ConniSSlon, .'4est Block 1, 
iing No.4, 2nd Floor, R.K.Puran 
New Delhi. 

( through B. S.Màthee, Aivocate). 

O.A.2418 of 199 

1. Shr 1. Raj end er 51arma 
s/0 Sirl Bhag'an Sharma 
Carpenter, Central Stores Dlvn. 
Central 'ater Ccrnrnission, 
4Vest Block 140.1, äng No.4, 
2nd Floor, R.K.Iljracn, 
N e'' Delhi. 

2. Siri Riju Ka3hyap, S/0 
ri Nikk2 Ham; 

Apllcant. 

.. 	61 	Applicant. 

( through Mr Jog Stngh, Aivocate). 

0.A.No.1601 of 1992 

 Sri L)aya Bi 	S/U Garga Ham. 

 Shri ball Singh 3f0 Bhup Singh. 

5, 9iri Girl Raj S/OMishri Singh 
 Shri Bijendra 3/0 Totat Ram. 

 ri Ham Kumar Rat sf0 1-Iardev Hal. 
B. 9- ri Wat Kumar S/0 Sh.Kurukul. 

?.pplicants 2 to 8 working 	In Central Stores Divn., 
Central iiater Ccxnmiss ion, R.K.1\irn, New Delhi. 

....... 	App1ican. 

( through B.S.Matnee, Advocate). 

vs. 

I. The Secretary, Ministry of Vter Resources 
ra'n Shakti. Bhaan, Ne, Delhi. 

1 he Chairman, Central 'IaLer Ccznmission 
Sewa Bhaaan, R.K.fl.iram, New Delhi. 

The Executive Engineer, Central Stores Dtvn,, 
Central aater Ccmission, R.K.FUram, New Delhi. 

......, Respondents 
(in all three aboveO.As 

ttirouyu MI. Jog 	Lnyn in 1Oi anu 2..112 dip-. 

through Mr P.P.Khurana in O.A.No.24L9 of 1.992). 
ZA 

U 



rJ 

AX 

ORD .E R 

B.N.DHJ1YA.MBiB 	A)... 

The applicants , in all the above—mentioned 

rI4 	'• 	' 

I:- 

.• 	• 	. t; 	 I. 	 ,I 

I. 

., 

• jJ r.d b 

	

I • i 	If' 

• 	.v, o' 

'••: 

	

• •. 	
: 

	

(•...' 	c.. 

'-I 

0.AS have been working as KhalaSts Carpenters, Mistries, 
	I I  

Motor Mechanics, Drivers and Electricians under the 

Executive Engineer, Central hater Conission, .R.K.Purám, 

Net' Delhi. One of then, Shri Jayant Yumar Pathak, . 

Was engaqed a3 Casual Lburer on 2. 1. 1987 but c1ims 

to have  been working against the post of regular 

electrician q.e.f.7.l2.!987. The date of eriqageient 

of the applicants ranges between 1.10.1982 to 5.9.1988 

in case of O.A.No.223/92, between 15.. 1986 to 26.10.1987 

in case of O.A.No.884/92, between 6.1.1987 to 7.9.1990 In 

case of 0.A.No.2418/92. 	Shri Rajesh Kumar S)ini( applicant 

in 0.A.No.101/92) was engaged on 19.9.1988 and 

S'ri Jayant Kiziiar Fdthak(applicant in 0.A.No.2246/92) 

Was engagd'on 2.1.1987. 	in sctie .bfthe 0.N, prayer 

has '  been made for issuance of a direction to the 

respondents to prepare a schene on rational basis 

for absorption of Casual Labourers and for not 

disengaging the applicants till such a ScIie is 	
] 

prepared. In all the cases, interim orders were 

passed by this Tribunal, restraining the respondent.s 

from terminating the services of all the applicants. 

They are continuing till date. 

	

'• 	.(. 

2. 	in the counter filed by the respondents, 
''' 

" the main avertnents are these. The appointitents wee 

	

flfI 	fSt t' •' 

	

'I. 	 made for specific projects and In the appointnent 
'i 	• 

orders,,..t was clearly mentioned that these are urely 

'j'on ad hoc 	is and i 11 not lead to any claim for any 

penent 	oynent. They have worked in broken 

per.ods and ,1(any of thn have not cciip1eted 240 days 
J . 

of servI4in two consecutive years. The rules 

• 	• 	 ' 	.' 	
. 	 }4.. 	 -. 

— 	 -,' 
— 



cf 

• 

provide 
for appoinent of Khalasis by direct 

recruttent 
through selection by a selection conmitt 

of which the Executive Engineer 	is 	the 
• The 	posts 	of Casual Khalasjs 	etc. 	are prjded 	in 

• the'worklnq 	etinates 	for 	a definite 	pericda ryj 	the 
— 

Services 	of 	these workers 	are terminated 	after 	that 
pen 	od. 	in 	case of 	Ja ya nt Krnar Pa thk 

( 0.  A. No.2245/92), 
• 	 ••• it has 	been s tated that 	the applicant •Fa5 	ap)ointed 

as 	an adhoc work-charged Khalasj fron 	3.8.1987 and 
• later 	on he was 	offered 	appoinpent as 	ASsit.3flt 

• 	

'. 
 

Electri cian 	on ad 	hoc 	basis 	at minimum 	fixed basic 
pay of 	.iioo/. 	Hover, 	this 	appojnbnent was 	for 
a Spec'f IC per led, 	though with breaks, 	the aplica 
continued 	to 	rk 	against vacancies 	in different tvorks 

• 	c.' I
e They have, ho.ver, admitted 	that during 	the years 

1989 	to 1991, he worked for me than 240 da 	in 
all 	the 	three years. 

I•.  3. 	
ile have gone through the records of the case 

:'' "• 	
heard the learned counsel for the parties. 

qfv f 
Sri B. S.Majnee, learned counsel for the applicants

1 :  
has drawn our attention to the following Observations' 

made by the .Hon'ble Supreme Court in case of 
• 

1992(3) vol. 	S.cR.34: 

H mThe proper course would be that each 'State 

prepares a Scheme, if one is not already in 
• 	• • 	 vogue, for regulariSation of Such employees 

consistent with its reservatjo polIcy and if a 

Scheme is alreacjy framed, the Same may be 

made, cOnsistent with our observations 'herein 
SO as to reduce avoidable litigation in this 
Ut(1djt. It and Hhen such person is I'e'3u1arLsed ''I' 	 •, 	 I 

he should be placed mmedj,a tely belo,, the 
last regularly appoint 	:',':: 	• 

( 	
catey, class or service, as the case may be. LI / 

So far as therkcharged employees and  

casual labour are concerned, the effort must 
• 	

'' 

- -- - 	 1 • 	 •- . 	 a 	. - 	

— 

It  
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be to regulari.Se then as far as possible and 

a s clearly as possible subject to their 

fulfilling the qualifications , U any, 

prescribed for the post and subject also to 

availability of ork. if a casual labourer 

is continued for a fairly long spell — say 

two or three years — a presumption may 

arise that there IS re:iular need for his 

services. irhuch a si t*ja tion, it becaTc 	oblig- 

atory for the concerncd author i ty to Cxaw 1fl1! 

the feasibility of his reiu1s3riSati°'1. 

,Thile doing so, the authorities oht to adopt 

a posi tive approach coupled nith an enpa thy 

for the person.....' 1  

we dispose of these applications, with the 

followinq directions: 

A3 the applicantS have been torking for a 

been prepared by the Railiay3, Post and TeleraphS 

and other liepart3nents. 	li/the cixcumstance of this case, 

by the 3c,veriinerit fr(' ti 	t 	ti'n. It 'nay h" noted 

,tht in accordance with these directions, a special 	
S 

Scheuie for rcgulariSa tion of the Casual Labourers have 

long period, through Intermittently, their cases have 

to be considered in light of the above ob5ervtiOnS of 

the Hon'ble 3jpreme Court as.alSO directionS issued 

4 . 

S 

\•• 

'I 

4:1 

(i) the respondents shall prepare a SchEme 

.- 	 tetention and regulariSatiOn of the Casual 

> 
• 	 S 	 I- rurers £mployed by them. This scheme should 

i ta , \into account the regular posts, that 

cai4e created, taking Into account the fact 

.r,TT7'Y" '• 

	

	3 ' t even if a particular Scheme is conpieted , - 

ncN 5cht-nCs are launche'i every year. An ass e;sment 

of the reu 1 ar pos ts that can be 

this basis should be made. For reg'jlarisation, 

all those, who have conp1eted24)d1 'l 

• S. 

	

	
in b'io consecutive years, should be given priority 

4iri accordance with their 1enth of service; 



t 	0 •  

-35- 

t 

—6- 

(ii)Those, who have cp1etj 	120 da 	of 
servIce Should be given temporary 

St-3tUs 	in 
accordance with 	the 	Iris tructjor1s 	Issued 	by 	the 
departinent, of 	Persorifiel 	fran 	time 	to time. 
After 	cipl 	t ioo 	of 	tile 	r equ ir 	J 	peri oJ 	of 
Service, 	they should 	be 	considered 	for 
regularjs0 0 . 

(ii i)AJhoc/tporary employees 	should hot be 
r epla ccd 	by 	oth 	r 	ad 	hoc/ trn p'u a 	y cn p1 oye 	s 
arid 	shOuld 	be 	r e 	a in td 	in 	pr ci ci 	n c 	to 	th ci 
juniors 	and 	ojts; 

(Lv )jch 	a 	scheme 	sh8lJ 	h 	S unj tted 	by 	the 
r P5 pOni en ts 	I or 	S cr u t in y 	of 	th is 	Tr I bun 	1 
'i thj !I 	pr 	of 	three months 	fran 	the 
dt 	o 	C ( 1t'JHjc 	fj. 	of 	thj 	ordr 	h 	th 
peLjtjor 	to 	tI)Efl 

5. 	There Shall 	be no order 	S 	to 	cos ts. 

( 	B. N.L)houj iyal 	) ( : 	 .K4)haon 	) Mernber(A) 

- 	/sds/ 
Vice iJiajrTnari 

(;P,:l... I) 	 . 

rckIk;.. 
 

Off 

U 
- -- - 

P 

4 
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CENTRAL 	ADIIINISIRATIVE TRIBUNAL 
PRINCIPAL EJLNCH 

NEW DELHI. 

Fjrj(Jkt 	HOtJ3O 
Copurni.cu 'qi 	I9arçj, 

I Jij, 

To 
DL, 	3O/94 

ihp 	Rqintrjr 
-. 

ntra 1 Adr-idnist .rati ve 	Tribunal, 
• 	' 1 1flC3p3j.UeflC 

Nc, 	Doihi. 

1 	S h. 	Joq 	inh 
coun8el 	for the appilcart 	In }A 
.1100, PFk8h 0 p,10o188t0 t 	m firg , : 

. N o w 0eih. n. . 

Vraua 

. 	

c• 

, 	Sh.R41J Gn d ur 	Sharma l  Cax'pantr 	cintj'J Stores Ovj,, CentFalWater Commicajan Lest 	Block No 	1, wing No 	4, 2 1laor ,  
k.K.Purn Now . D1hj. 

2 	iaju Nashyap 	/o 	h. Nikka Ram 

3 	h. 	Djay a  Ram 	 . 	 am 
4, 	S• 	1)1 i Euingh S/c Sh. 	Bhup Sin g h 	•- 

Raj 5/0 Sh. 	Iiahij Slnyh 
to 

c 	Sh, 	 S/o 	Sh. 	iota R 

(- 5 ri1 No 	2 To 6 	Working 	In 	 5torj Dlv: 	 Wt er 	CjjQ , R.K. 	Purain, New Dihi) 

OC Y'ifli.utere eUrc 	s i RA 	72/ 9 	in 
p p11 Ca n t 3 0 .14. 	No,, 

& Dr. 
R 33ponJan(s 

I 	djrctOd to forard hejjth a ccpy u JJjm/Ordc r  dL, 
passed by this Tribunai in tI3 above mntionod eaa 

POr in?arrnct1oncnd necessary action, if any. 

. 	 • 	0\~ o U ru 1ithjliy, . 	. 

• 	. 	 CTIUN UFFIcR(J -II) 



7. 	 3 
I 

- 	 . 

jn1 ttrti'a 11 lbuni 
r) e nch, New Delhi. 

R A- 165/ 94 	jr 	_2246/.92, 	r'4_i7i,/ in CA_1W1/92 

.3ntPA_ 17 	; 	(iA- 2413/92. 

New 	Delhi 	th. 	the 	 of 	f0sA y p  194, 

Hn'ble 	Mi. 	3tice 	S.K. 	Dhion, 	Vicn-Chirmn3) 
Hon'be 	ir, 	9,N, 	0houn1iyl, 	i.embur(4) 

R1654 

Secreti'y, 	. 
" 	in itry Cf 	Wntnr RQ 3OUrc9& 

........... Shktl 	Bhan, • 
' Neu 	Dii hi, 

2.. 	The 	Chir:n, 
Centr1 	Jter 	CmmI68i, 
Sewi 	Rhvin, 	R, K, 	Pu: jr 
Nei 	Delhi, 

3. 	The 	Executive 	CflqifleHr, 

: t'41 	Stores 	Divn,, 
Centr;i 	Uter 	Cemmiior, 
R.K. 	Purmrn,Neu 	Delhi, ksiIj('4 	Anplicnt/ 

r 	 In 	OA. 

thruqh 	5h. 	5inh) 

_164 	i_C.A-2?46 

.hr IJjnt 	Kur 	Phj•, 
5/c 	Sh. 	Kuhcsh.r 	Ptidk, 
/si.$tnt 	Elactricin, 	 . 
Centr il 	Stor e5 Divn. 
Centri 	Water, 	COmTI&SiOn, 

• 	 kJst 	Block 	1, 	Jing 
2n1 	rf00r 	R,V, 	Purarn, 
New Delhi, u snonclet 	in RA/ 

.olic.rit 	in 	04, 

P?_171/4 	i7l 	0-1601/92 

• 	
Shri 	Rih 	Kurnr 	Saini, 
5/0 	Shri 	Var 	Skin 	Saini, 

• 	 Workchzrcp 4 	K 	i, 
undr 	LxecuLivn 	[ii 	ex 
eriLrl 	Stre 	Divijon, 

• 	Central 	LJter 	C,mmis1on, 
• 	 West 	Block 	No.1, 	Wing 	No,; 

2nd 	Flocr, 	R.K. 	Puram, 	 . . 
N.0 	flalh, 	 . 	. 	. 	. Roncndent 	in 	P A! 

.pplicnt 	in 	ciA 

in 	O.A-21/92 

,. 	1. 	Shri 	QaienleT 	5h:m, 
Yc  

-i 	ter, 	Cantral 	Sto:ts 	Oivn, , 
CrLr1tuComrni&jon :  

2nd 	Floor, 	R. X. 	Pwrtn, 
New Delhi, 

-•--• 
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Vt 	

- •2 - 
	 S  

t. .Riju Khy;p, 
o Shri Nikk.a R.m 1  

Eh. 0aya R.em, 	/ 
S/a Sh. 	ça iam, 

4 0  Shri DRh Sinçh, 
SloSh. tupSinqh 1  

5hri CirLR_j, 
S/c Shri Mi ahri Sin'gh •  

Shri Bijandra, 	
0 

S/a Sh. Iota Ram, 

' 	7. 	Sh. Ram - -  
S/o Sh 

• 	 '•• 
8. Sh. Udal Kumr" 

S/c Shri. Kurukul, 	 Ro500nderlt$ in RAt 
Apolicant,, in CA. 

Serial No.2 to 6 wcrking in C&tra1 Stre5 
Divn.,Centr1 idater Comrlia!jon,R,K, Puram, 
New Delhi,) 

ODE 	(ry 	 TIow) 
de)ivre1 by Hon'ble ri • 8,N, DhoLJn'I1y.I, (1nmbnr(A) 

These : evje,; 	aj-1 ictjon 	hie been 	r i1e1 

Uy 	th 	rs 'onL 	an 	th 	Cc - rr, 	3d 

on 	10.02.9 	£n'D.A,'!c.s, 223. 	8E4 1 	161, 	22 	A 	7/1p-0r 

1992. 	The ?ollouinr.  dir ectjor s bJere 	giv-i: f 

 the resondants 	hi) 	prero a 	sChern 
for 	retention 	and 	re1u1rjtic.n 	rf 	the 
Caeual 	Lhctrers 	8 71LI oy e1j 	by 	them. 	Th18 
chee 	5hould 	tk 	Into 	account 	the 	93JUJ. 

pozt, 	thit 	cn 	he 	creitorj, 	tak1n 0 	intc account 	t"e fact 	that VVO 'I if 	a 	partjctj1 
&Chem El 	it 	Cc)rn)j etc1, 	rj 	Chme 	are 
every 	year, 	in 	usrrerit 	of 	the 	r eqwl 	r - 

that can be ci 	on 	thl 	haj hould 	be rn3de. 	Für 	r 	ulri5atjor, 	an thoo, 	ho 	h'e 	cct;J 	,Lor 	24J 	(ly. 	eurvic a -  in 	conaecui 	vo yiir 3  , 	ehoj1d 	be 	Q ivcn priorIty 	In 	c:1.c 	with 	Lruidr 	)oith of 	erv1-ce; 

 Thcse, 	who 	have 	ccrnp1et 	121 dy8 of 	Rrvjc 5hr,uid 	be 	qiver, 	tern-,c'ry 	et?tu! 	in 	cccrd. ance 	ulth 	the ir 	truction8 irunrj by- 	the dertnt 	c" 	oorconnel 	'rcm 	time 	to 	time Arter 	com]tjon 	the 	rer1rod r,eriol 	
, 

 ' 

r 
service, 	tbiy 	5hou)j 	he 	 for rej1 	rj 	tinr; • 

• 0 
• 	• V  

t 

• - 	V  
• 

0 •  • 
¶ 	• •- 	r 



Adhoc/tornporary 0--nPloyean z1hould nct be 
re1 cad by other d hoc/tempor ary omn)oyee5 
2nd shculd he reLjiried in preferance tc 
their junlor.s rvl cusider s; 

Such a 5cherne 5hall he subrnitte by the 
rc-ondents for scrutiny of this Tribunal 
within a perio1 of three months from the 
date 'of ccmmunictlon of' this order, by the 
pti tioner to them. 

The r'jieu ;JPPlicants Cl 2im that though the 	
0 

(iv) 

mpuqnsu 	uur le very rnuci 1ori and has hon paeee 

r'4v ccn8idIr.Mblg thought, it 0&LJit in 

retuntibn of junier oaople while renderirig - thei  Benior 

people surplus. It is their contenLiur that due to  

• 	f in 	nciwij con 	tr 	i n 	t and com1 u U un uf 	Workru,  in 	hand 

Li/C 	tf'f under 	djferent cteori' from both Cerit] 

Store 0 ivision as well as Pltinnmnri Dii1 F.ion arc 

to u e r on:ler e surpi.0 after 31.3, 199, 	It has al so heen 

menti 	th.iL th 	M,t:' 	c' rin  

5ur render o' 10 of existing post under LI/C Cstt, al so 

f. deci ar flr 10% jo L on LI/C o;thU shnent. Th€, hate 

stated that due to financial con3trajnts arvi lck of 

chenes, theap1lcnts uere not etitle for any re., 

gui ar1stion of their services.  

Thare is nothing In these d1rctjon,5 which 

forces the revieL; aplicants to re3u1ri 	casual •uorker3 

in the absence of any pu•t, They can take into account 

the latest position regarding the projects which are 

continuing and reach the conclusion that no more reqular 

post can be created. The second ä.i&ectdon only relates 

to iml ernentatjon of the reci sion of the Deptt, of 

.1 

k 
- - 

i t l 

Personnel regarding tenirnorary Btatus being given to 

casual L-orkers who have urked for 12 1  day5. 	Crtainjy, 
L- cannot be accuotei that the ipplicants will nt iniolornent c3 	• rL1.. 

their own orders. The direction No,3 is based on 
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princiDle. 
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OJ. of 1995 

7e' 14V 

icv 

Sri Suthaski Narzary and other 

Union of India and other. 

In the mat tçi ~ 

Written Statementj submitted by 

the Respondents Nos,1 92,3 & 4. 

WRITTEN r5TATEMEt1T $ 

The humbl.e éspOndents submit their 

written statements as follows : 

1 0 	That with regard to statements made in paragraphs 

1,2 & 3. of the application,tbe RespondentS have no comw.ets 

on them, but the respondent beg to state that the scheme 

referred to here is not applicable in case of the applicants. 
However a scheme for grant of teurporary status regularisation 
of services of Work-charged employees is under active 
consideration and isbeing processed in Central Water Commi... 

ssion, On receipt of the above scheme for implementation, 
the respondents will take a sympathetic view to consider the 
applicants demands according to their aeniority-cum.fitnesS 

as and when vacancies will arise. 

20 	That with regard to statement made in paragraphs 

4.1 and 4.2 of the application, the Respondents have no comments 

on them, 

3, 	That with regard to statements made in paragraphs 
4.,3anci 4.4 of the application, the Respondenta beg to state 

that the services of the applicants are seasonal. Their 

services are required for a. particular period and for a 

very specific purpose i.e* for collection of Hydrological 
data f.ro the respective rivers during monsoon period 

noxally(115tb May to 15th October) every year which is related 
to flood orecasting. This facts is always mentied in their 
office morandum. The statement made in paragraph 4.4 that ail 
the appliJcants have put on more than 240 days of work in 
particular year is not correct. 

p/2... 
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scheme for grant of temporary status regularisation 

• 	 of servie$ of workchrged employees is under active 

considertiofl and is being processed in Central Water 

Conissin. On receipt of the above scheme for implementaticn, 

the RespndeütS will take a sympathetic iriew to consider 

• 

	

	 the, app)i.Caflt$ demauds according to their serilority-cum" 

fitness is and when vacancies will arise. 

4. 	hat with regard to statements made in paragraphs 

4.5 of te application, the Respondents beg to state 

thatthe appointments are being issued óvery year from 

15th May to 15th October as per actual execution of 

specific nature of job for flood forecasti.g activities. 

50 	That with regard to statements made in paragraph 

4.6 of te application, the Respondents beg to stat.e that 

• 

	

	 as mentioLd in paragraph 403 as per nature of jOb they 

are engagLd for specific work for particular period. 

Depending upon the temporary nature of ,work some applicants 

were erxgeed on daily wage basis. So question of exploitation 

by the RpondentS does not arise. 

Sb far temporary status is concerned a scheme for 

engaging bern is under active consideration and .not yet 

received s mentioned in preceeding paragraph. 

11 
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That wIth regard to statements made In paragraph 

40 7 of t h.e appi I cation, t he Rspo nclents beg to stat e that 

they have no cnirnents, the' same being ntters of recod. 

The Rsponèents further beg to state that the case referred 

to therein this paragraph is not applicable in the present 

case as the applicants are only seasonal khalasis. As 

stated earlier a scherm Is under preparation which is  
• 	 likely to be finalised at an early, date. When the scheme 

is finalised the applicants cases .will be considered 

syathetIcal1y on the basis of merits in accordance with 

• 	 seniorjty-cumfjtness. 	 - 

That with regard to statements made in paragraph 

4.8 of the aoplication, the Respondents beg to state that 

as soon as the scheme referred above is available for 

Implementation, the Respondents will take sympathetic view 
to consider the cases of the applicants on the basis of 

merits In accordance with seniority cum fitness basis. 

That with regard to statements nnde In paragraph 

4.9 of the application, the R esPondents beg to state that 

the temporary status and - regularisation of the services 

of the applicants will be considered smpathet1cal1y analz 

as and when the scheme is available for lmplementat ion. 

That with regard to statements made In paragraph 

4.10 of the application, the Respondents beg to state that 

as already stated In paragraph 43 that the nature of 

job of the applicants are Seasonal Khalasjs and they are 

I • - 	
. . p/4, . 
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always engaged for a specific purpose and for a specified 

period of monsoon. The aprl1cants knowing fully well 

about their nature of engagent th e y have acceflted the 

job and now raising the question of over age does not 

arise. 

That with regard to statements nade in paragraph 

4.11 of the aoplication, the Respondents beg to state that 

a scheme for regular isat ion of services of seasonal Work-

charged eIr1oyees is unde-r fDrnulatjon in C.W.C. in 

consultation with Inistry of Water Resou±ces, Once the 

scheme is ready for imolementatjon the cases of the 

applicants will be consider as per their seniority and 

fitness, 

That with regard to statennts made inagraph 

4.12 of the application, the 'Responêents beg to state that 

as stated earlier that this judgments referred in this 

paragraoh is not applicable in the in tant case and as 

such question of the application to the Said judgment In 

case of the applicants does not arise. 

That with regard to statements nude in xLragraph 
5 of the application, regarding Grounds for Relief with 

legal Provisions, the Respondents beg to state that none of 
grounds Is maintainable In law as well as In facts and as 

such the application is liable to be dismissed. 

• 	 That with regard to statements Made
.  in Paragraphs 

6 & 7 of the application, the Respondents have no comnents 

on them. 

1D/5,. 
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14. 	That with regard to statements made in pEmragraph 

8 of the application, regarding Relief sought for by the 

applicants, the Rspondents beg to state that the applicants 

is not entit15 to any of the reliefs sought for and as - 

such the application is lkable to be dismissed. 

	

15. 	That with regard to statements macic in paragraphs 

9 of the application, regarding Interim Relief ,. the 

Resoridents beg to state that the applicants have already 

been discontinued as per terms and conditions of the 

appointments, 

	

16. 	That with regard to statements made in paragraphs 

10 to 2 of the application, the RSpondents have no comments 

on them. 

	

17. 	That the Respondents subr'tt that the application 

is devoid of merit and as such the same is liable to be 

dis mis sed.. 

- _L..2J-Li C a t_ 	- 

I, V.P. Shiv, Executive Egineer, Middle Brahma-

putra Division, Rajgarh Road, Guwahàt17 and Resoondent No.3 

do hereby solemnly declare that the statements made above 

are true to my knowledge, belief and information and I 

sign this verification on this L th day of February,1996 
at C4wahatl, 

DEC RT; 

4 


